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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II
(General information relating to legislative & other matters)
Tuesday, 27 July 2021/ 05, Shraavan, 1943 (Shaka)
No. 60

SUBJECT: EXEMPTION FROM MANDATORY TESTING OF COVID-19 (RT-
PCR/ANTIGEN)

In continuation of Bulletin Part-II No. 59 dated 26 July 2021, it is informed
that Hon’ble Speaker has directed that the Hon’ble Members who are fully
vaccinated i.e. have taken two doses of COVID-19 Vaccine, are not required to get
the mandatory RT-PCR/Antigen test done for the purpose of attending the session
of the House commencing from 29.07.2021. Such Hon’ble Members are requested
to carry their COVID-19 Vaccine Certificates in physical or electronic format for
verification.

Further, if such Hon’ble Members still desire to get the RT-PCR/Antigen test
done, then they can avail the facility in the Assembly premises as specified in
Bulletin Part-II No. 59.

Raj Kumar
Secretary



